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GIVERNMENT OF INDIA -
MINISTRY OF F INANCE
(DEPARTV/E NT OF 1EVE NUE)
NEW DELH Iz DATED THE \@A\W April, 1985,

NOT IF ICRTIQ N
CTNETE—TAX)

NG.&\C\'}(F»NO.??E/_Z/BSQ-IT(H I): In exercise of the powars
conferred by sub-section (2)(b) of Section 80~G of the Income-
“tax Act, 1961 (43 of 1961), the Central Government hersby
notifies "he Arulmigu Arasaleaswarar Templa, Ozundiappattu,
Vanur Yaluk™ as a placge of public uorship rencwn throughout

the State of Tamil Nadu. = .
(/jy.«'

( Re Ko TEWARI )
UNDER SECRETARY T.J THE GUVERNVENT OF INDIA
To
The Managser,
Government of India Press,
Ring Hoad, Mayapuri Industrial Area,
(Nepar Rajouri Garden), Neu Delhi.

Copy to:-

1. The Commissioner of Income-tax, Tamil Nadu-V, Madras, with
refesrence to his letter No,C.2039/55/84/TN.V dated 18,12,84,
He is requested to check up the position regarding the
utilisation of donations bv obtaining relevant accounts from
the respective religious -aythorities every year, :

2, All other Commissicners of Income-tax.
3, ALl Chambers of Commerce in Tamil Nadu, Madras.
4, Comptroller & Auditor General of India,; New Dslhi,

5. The Secrestarv, Renovation Committee of Arulmigu
Arasaloasuarar iemple f.enovation Commitiee, Ozundiappattu,

Vanur Taluk, S.A,Di rict,

( Re K, TEWAKT )
UNDEr SECRETARY TO THE GOVERNVMENT OF INDIA



